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190S {SAKA)

T he Lok Sabha met at 
EU vtn o f  the Clock

[ ( M r .  S p e a k e r  in the Chair)]

O RA L ANSWERS TO  QUESTIONS

PR O F. M ADHU DANDAVATE (R aj- 
a p u r ) : Welcome, Sir.

M R . S P E A K E R : Thank you.

SHRT BAPUSAHEB P A R U L EK A R  
(R atn agiri): We have already started the 
session for today. We had some business 
from 13 to 4 .

M R . S P E A K E R : I could very well 
congratulate you all on this. W hat a dedica-
tion to dutyi W hat a perfect example of 
dedication to duty!

SH R I K RISH N A  CHANDRA H A LD ER  
](Durgapur): In one day we are meeting 
twice.

M R . S P E A K E R : Remarkable I

M R  . S P E A K E R : Shri R ajnath Sonkar 
Shastri. Absent. Shri Faleiro.

Grant to Gandhi Peace Foundation 
and Avard by Ford Foundation

+
SH RI ED U A R D O  F A L E IR O : 
SH R I B H IK U  RAM  JA IN :

Will the Minister of H O M E A FFA IRS  
l)e  pleased to s ta te :

(a) whether it  is a fact th at Rs. two lakh
fifty  thousand were given jointly to Gandhi 
Peace Foundation and AVARD by Ford  
Foundation in 1979  under grant No. 
780-0 2 7 7 ;

(b) what wa5 the purpose for which
this grant was given; and

(c) whether Government have received
.any information regarding Asia Founda-
tio n  and Ford Foundation for their grants 
fo r  political motives?

T H E  M IN IS T ER  O F STA TE IN  
T H E  M IN IS T R Y  O F H O M E A FFA IR S  
(SH R I YO G EN D RA M A K W A N A ):
(a) : The Ford Foundation grant No.
780— 0277 amounting to $ two lakh fifty
thousand (and no>t Rjs. two lakh fifty
thousand) was giv^n jointly to Qandlii
Peace Foundation and AVARD on 1st
December, 1978 and not in 1979 .

(b) The grant was given to strengthen
the organisational framework and techni-
cal capabilities of voluntary agencics in 
collaboration with Gandhi Peace Founda-
tion and to sponsor research and training 
activities in rural development.

(c) No, Sir.

SH R I ED U A RD O  F A L E IR O : Here 
we have, as the Minister has rightly correc-

ted, it was not two lakh fifty thousand rupees, 
but it was two lakh fifty thousand dollars, 
that was received by AVARD. Even this 
amount is only the tip of an ice berg. I t  
has been disclosed that this AVARD gets 
crores of rupeei every year through dona-
tions.

PR O F. M ADHU D AN D AVATE: 
Deliberately, the mistake was committed.

SH R I ED U A RD O  F A L E IR O : Well, I 
am correcting now.

Is the Government .aware that this 
am ount of two lakh fifty thousand dollars 
has been misused ? Is the Government 
aware of the notes of the 50 th meeting 
of the Executive Committee of AVARD, 
where it is mentioned that a jeep was 
purchased for S 39,000 in 19 7 9 ? S 39j000 
has been debited in 1979 for purchasing 
a jeep. As far as personnel is concerned, the  
number of personnel whether senior or 
junior or junior is not given but only 12 or
10 man-Years is given.

M R . S P E A K E R : Come out with the 
question.

SH R I ED U A RD O  F A L E IR O : I  would 
like to  ask, whether the Government is 
aware th at this money is misused hy 
irregularities of political and para-political
organisations, as can be seen------not RSS
exactly------from page 49 of these notes
where it is mentioned.
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AVARD If broadly committed toiupporiing 
Fcople’i AVARD action to »eek focial and 
economic rights. While political rights 
are none-tbc-less important, and in some 
ca»cf even more critical, AVARD will ge-
nerally confine itself to social and economic 
rights. There arc other agencies and there-
fore I call the attention of the hon. Mini-
ster to them like the P. U. C. L. and C.l.D* 
which are concerned with social and 
political rights. My question to the hon. 
Minister is whether the Minuter is aware 
that thisparticular organisation, AVARD, 
thcAsaociation for VoluntaryResearch and 
Development, is misusing the funds given 
to it for social objectives and is channelisinjg 
funds for para-political purposes, the Citt-
acns for Democracy and PU C L...........
(Interruptions)

MR. SPEAKER: That is all right. 
Complete it.

SHRI EDUARDO FA LEIR O : Whe-
ther the Government arc looking into 
the funds received by this organisalioo from 
foreign organisations?

MR, SPEAKER: That is all right.

SfiR l EDUARDO FA LEIR O : I am  
just clarifying.

SHRI YOGENDRA M .^ W A N A : Sir, 
the hon. Member has said righlty that some 
funds have been mis-utilissd, because in 
this very House a Resolution was brought 
by hon . Members and it aws discusscd at 
length where all the Members have pointed 
out certain irregularities and misuse of 
funds received by this organisation. There-
fore, we have adopted that resolution and 
a Commission of Enquiry is to be appointed 
where all these aspects which the hon. 
Member has described here will be taken 
as terms of reference and then the Commis-
sion will submit its report.

SHRI EDUARDO FA LEIR O : Mr. 
Speaker, Sir, I would like to know when this 
Commission is going to be appointed, and 
secondly, whether the Government is 
aware that foreign contributions al'e being 
increasingly received in this country and 
whether the Government has any machinery 
to monitor the inflow of money, and whe-
ther the Government will therefore amend 
suitably the Foreign Contributions Regula-
tion Act, to provide for a machinery to 
monitor the use of this foreig* money and 
its inflow into the country?
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SHRI BHIKU RAM JA IN : Will the 
Minister confirm whether the Asia Founda-
tion was barmed by the Government of 
India, after it came to know that it was 
CIA Sponsored and whether it is also a 
fact that Shri Morarji Desai returned some 
money to this organisation when he came 
to know that this organisation w'as belon-
ging to the CIA ? Is it also a fact that the 
Ford Foimdatlon has also been providing 
money to AVARD to strengthen the 
activities of voluntary bodies aiTiltated to- 
this, which are engaged in political activi-
ties detrimental to tl?e national interest?’

SHRI YOGENDRA MAKWANA : 
Before I reply to this question, I want 
to reply to the earlier question regarding 
the amendment of the Foreign Contri-
bution Regulation Act. It is under consi-
deration.

So far as the question of the hon. 
Member is concerned, the Asian Foun-
dation was banned in 1968. I do not 
know whether Shri Morarji Desai has 
returned some money to it.

SHRI BHIKU RAM JAIN  : That 
was stated by him in this House.

SHRI Y^OGENDRA MAKWANA : 
If he has stated it, it is good. I d^  
not know about it.
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SH RI BH IKU  R.\M J.MN : What 
about the activitis trf voluntary organi- 
■ations affiliated to this body ?

SH RI YOGENDR-X MAKW.\NA i 
Thry will come with in the pxirvicw o£ the 
Commission which is to ^  appointed. 
All these aspccts can be included in the 
terms of reference.

SH RI BH IKU RAM JA IN  : 
affiliated bodies are engaged ia political 
activities which arc anti-national. Arc 
the Government aware of it ?

SH RI YOGENDRA MAKWANA : 
Yes, Sir. They are engaged in polidcal 
activities.

SH RI IK D R A JIT  GUPTA : The
hon. Home Minister in his reply a little 
while ago seemed to suggest that there 
was at least a prima facie case against 
this organisation..

PROF. K. G. RANGA : How ?

SH RI IN D RA JIT GUPTA : You
sec what he has said : you do not want 
me to repeat it, I suppose. Anyway, 
arising out of the answer given by the 
Minister of State just now, what were the 
grounds in which the Government 
banned the Asian Foundation in 1968 
and when, and under what circumstances 
this ban \s-as removed later on ?

SH RI YOGEKDRA MAKWAN : 
Some irregularities and misuse of funds 
and activities which were detrimental to 
the cause of the country were found. 
Therefore, it was banned in 1968. The 
ban is not lifted.

SH RI IN D R A JIT  GUFTA : It was 
stated just now that a Commission of 
Inquiry' is going to be appointed.

SH RI YOGENDRA MAKWANA : 
That is another aspect. There are two 
parts of the question. You are referring 
to the Asian Foundation about which I 
have expalained the position. So far as 
the other organisations, like Gandhi Peace 
Foundation and allied organisations are 
concerned, a Resolution was moved in 

this House, discussed at length when 
irany alliegations were made, and it 
was adopted by the House. In view of 
that Resolution, a Commission under the 
Commissions of Inquiry has to be 
appointed, and that Commission will go 
into all the aspects.

PROF. MADHU DANDAVATE : 
Is it a fact that the Asia Foundation has
a.lso given previously grants to organisations 
like Nehru Museum and Library, of 
vhich our present Prime Minister, Mrs. 
Indira Gandhi, is the President and also

the Indian law  Institute, of which late 
Mr. Krishna Menon was the President ? 
T h ou ^  tetting up an inquiry comniisiion 
to inquire into the finances of any org^i- 
sation and particularly of a Gandltiaa 
organisation is a wcIcome phenomenon, 
will the assurance be given by the hon. 
Minister to the House that oiily becauac 
the name of late Jayaprakash Narayan 
is  associated with ccrtain institutions, 
iustiuttion will be harassed ?

SH RI YOGENTDRA MAKWANA: It  
is wTong to say that we are taking action 
because the name of late J a y a p r a k a s h  
Narayan is associated with theae organi-
sations. I flatly deny the allegation 
made by the hon. Member. It  is only 
because of the fact that there were 
certain allegations and certain irregu-
larities were found by the Government 
that this Resolution was accepted.

SH RI K. LAKKAPPA : The inflow 
of foreign money through tliese organi-
sations, has penetrated deep in this 
country. And the activities of these 
organisations are detrimental to the 
interest and security of the country. The 
hon. Minister has clearly stated that the 
activites of certain organisations are 
harmful to the country and that many 
people are involved in those organisa-
tions. W'ho are the people who are 
associated with such organisations ?

Since 1978 when the Janata Party came 
to power there was successful inflow of 
foreign money through these organisation. 
This can be borne out by the records in 
the Home Ministry. W'ill the hon. Mini-
ster disclose the names of such persons who 
are involved, the activities of these organi-
sations and the extent of money spent 
for such activities ? What action does the 
Government propose to take to put an 
end to such belligerent acitivities ?

SH RI YOGENDRA MAKWAN : The 
hon. Member has put several questions 
in one question. I would like to reply 
to each part of his question. So far 
the persons involved in the Gandhi 
Peace Foundation are concerned, they are : 
Shri R .R . Divakar—Chairman, Shri K .S. 
R^dhakrishna— Secretary, Shri D. P rm  
chandran Joint Secretary, Shri Ram Lai 
Parilkh former Member of Rajya Sabha,- 
Treasure. The persons involved in the 
Association of Voluntary Agencies for 
Rural Development are— Shri Radha- 
krishna—President , Shri Parrr< Lai 
Dasgupta- Vice— President- Dr. Balbhadra 
Prasad— Treasurer and Shri A.C. Sen,— 
Genral Secretary,

So far as political activities undertaken 
by these organisations with the help of 
other voluntary organisations are conce^ 
ned, a meeting was called in which
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Prof Raj Krishna, a formrr member of the 
Planing Commiision, wai prc*rtn. In 
thii mrctinsf formation of a coordinating 
body compriiing rcprcsentativfis of irvcral 
important voluntary organisations to 
guidr and monitor the various move-
ments in difiFfirent parts of the country, 
wai coiiidered. At the instance of 
Shri Radhakrishna and Shfi B.G. Ver- 
ghefC, the Prople't Union for Civil 
Librrti and Democralic Rights has been 
revived under the name of ‘People’s 
Union of Civil Libertiei’ which is intended 
to be a forum for bringing together 
various oppoaition parties on a common 
platform. Shri V.Vt. Tarakunde ii iti 
Chairman and Shri Arun Shouric of the 
Indian Express is itt vSecretary.

I  would like to inform the hon. Member 
that the All India Conference of Heads of 
Gandhian orgniiations held at 
Nadiad on October 22-23, 1980.. ■■

M R. SPEAKER 
the information.

: You give him

(JnUrrupliorLf)

SH RI YOGENDRA MAKWANA: 
In it they decided to undertake political 
activities. Now this is nothing but mis-
use of the money for the purpose other 
than for what it was received.

AN HON. M EM BER : 
political purposes.

{Interruptions)

Misuse for

SH RI JY O T IR M O Y  BOSU : Sir, 
I  am on a point of order.

M R. SPEAKER : There is no point 
o f order. Now Mr. , Shywalkar.

SH RI JY O T IR M O Y  BOSU : Sir, 
I  am seeking a clarification. The hon. 
Minister mentioned the name of Arun 
Shourie. He is not here to defend himself.

{Interruptions)

SH RI N. K. SHEJWALKAR : Sir , two 
arc f act evident. Foreigti money is being 
sent here to different foundations, organi-
sations or bodies and some Indian bodies 
as their counterparts are receiving and 
those foreign monies here. Sir, I want to 
ask whether in the proposed Commission 
an inquiry will be made regarding all the 
foreign money which is being brought here 
and seat to all the private firms or private 
■companies or private associations 
under or institutions particularly 
including thoŝ e who are interested 
the guise of religous propaganda in pr- 
pagating anti-national activities. Will 
you . kindly tell us whether you will 
include all that in the commission ?

SH RI Y03ENDR.AM \.KW .\NA : 
Tiiis is a suggestion made by the hon. 
Member. I have taken note of it.

. SH RI X.K . SH 85W ALK\R : It is 
n>3t S'! answer. I am not giving a sugges- 
tioQ. I want to know jpicifically ‘yes’ or 
‘no’ Will the inquiry be held regarding 
all the forciga money which i* being 
brought here for private institutions ? 
1 am specifically putting that question. 
There is no question of suggestion.

SH RI YOSENDRA M\K\VANA : Sir, 
I said that the purview of the resolution 
was pertaining to ccrtain organisations 
only. Now, I f  the hon. M'-mber wants 
to include many other organisations, it 
is a suggestion r̂om the Member and I 
said that I have taken note of it.

A«tom>bil« T yres P ro ject, D urga- 
p a r

•458. SH RI SATYAGOPAL M IS- 
RA : Will the Ministrer of IN D U ST R Y  
be pleased lo state :

(a) whether Gavernment have appro-
ved to set up a project in Durgapur 
(West Bengal) to manufacture auto- 
m"ibile tyres in the jo int sector with a 
private company ; and

(b) if SD, the details of the projects and 
progress so far ?

TH E D EPU TY M IN IST E R  IN TH E 
M IN IST R Y  OF IN D U STR Y  (SH R I 
P. A. S.\NGM\) : (a) and (b) : A
statement is laid on the Tabic of the House.

Statem ent

A Letter for Intent fr the rajnufacture 
of 4 lakh Nj3. each of automobile tyres 
and tubes in Haldia (West Bengal) 
was issued in favour of the West Bengal 
Industrial Development Corporation 
(W 3ID C) in September, 197 2 . To 
implemc-nt the project, the W BIDC 
ipromited a company in January, 1974, 
in then^niMf and style of M/s. Webstar 
Ltd. The technical foreign collabora-
tion p:op3ials with M 's. Dunlop Ltd. 
U .K . were approved by Government 
in February 1974 , and the capital goods 
clearance was given in June, 197 5 . The 
Letter of laten t was converted into in-
dustrial licdne in July, 1975 and the lo-
cation of the project was indicated 
at Dargapur. The' validity of the indus-
trial licence was last extended up to 
29-7 - 1980.

2 . In  their application, the W BID C  
h id  indicated th it  the project would be 
implemented in the jo int sector. They 
h ^ l als3 inientified M/s. Williamson 
M ig Jr  & C j.  i:o hold 25% equityshares 
inM/s. Webstar Ltd. Subsequently, how-
ever, the private company had disasso-
ciated itself from the projcct.




